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Per Bench :-

These are appeals by the assessee against respective orders of learned

CIT(appeals) for the respective assessment years. The assessee has raised

ORDER

various grounds of appeal.

2. At the outset in the course of virtual hearing in these cases learned
counsel of the assessee submitted that the assessee has availed the Vivad Se

Vishwas Tak Scheme for these appeals. Hence he submitted that assessee now

seeks to withdraw these appeals.

3. Per Contra learned departmental representative did not have any

objection in the withdrawal of these appeals.



4.

Accordingly we permit the withdrawal of these appeals. Hence

appeals are dismissed as withdrawn.

Order pronounced on 9.9.2020
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